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30.4.92,

Hon'bls Mr, Justice U.C,Srivastava- V.C.
Hon'yle Mr. A.B, Gorthi - A.M,

On tela lf of the: respondent reply la s

been filed. The application of condonation of
delay is allowed.

Tk application has moved tk applicant 'n
for the appointment of legal heirs =m% én
tle compassionate groumlas tre Husbandodf tle.
applicant la s djed. Tk wunsel for tte
respondent sxaxx filed reply and qtated that
two sons of the &% applicant have been employe 4
Even if the appointment s b2en made, a copy
.of the appointment be supplied.x@xkle to the
applicant and then application sta ll be deemed .

&® to e infructuous and is dismissei._/‘r
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